
State Vs. Anand 

FIR No. 000310/2020 

PS GTB Enclave 
U/s 379/411 IPC 

07.10.2020 

An application for bail is filed on behalf of applicant/accused Anand 

Present: Mr. Ritender Singh, Ld. APP for State.(On WebEx) 
Mr. Sudhir Kumar, Ld. Counsel for accused applican 
1O/ Si Sanjeev Tomar in person. (On WebEx) 

(On WebEx) 

Physical hearing has been conducted today 

O has already filed reply to the bail application. Copy already 

Supplied. 

Heard. Record perused. 

Considering the overall facts and circumstances of the case and that 

matter is at an initial stage of investigation and the gravity and nature of the 

offences and the manner of commission of the offence and accused is habitual 

offender involved in several other cases and therefore, no ground for grant of bail 

is made out. Accordingly, the application for grant of bail of accused Anand is 

dismissed. 

Copy of order be uploaded and sent to all as per circular no. 2204- 

2221/D & SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Satvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 

Certificate: 

The proceedings are conducted through Video-conferencing CISCO Webex 
interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings 

(Snigdha arvaria) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 



ID No. 4728/2019 
Ashtech Industries Pvt. Ltd. Vs. RCC Infrastructure & Ors. 

07.10.2020 

File is taken up today on an application for cancellations of NBWs issued against 
respondent no. 3-9 is filed on behalf of applicant laccused no. 3-9 

Present: Mr. Raghvendra Upadhyay, counsel for accused nos. 1-9. (on 

Webex) 
Accused nos.3-9 in person. ( on Webex) 

Physical hearing has been conducted today 
Heard. Record perused. 

Considering the reasons stated in the application, the application is 

allowed and NBWs issued against accused no. 3-9 are canceled. Accused 

persons are warned to be regular and punctual in the court in future. 

Offence is bailable. Hence, accused no. 3-9 are admitted to bail 

upon furnishing bail bond in the sum of Rs. 3,00,000/- with one surety in the like 

amount (each). 

Personal bonds of accused persons nos. 3-9 furnished. Considered. 

Accepted till the next date of hearing subject to furnishing of surety bonds. 

Put up on date fixed i.e. 18.02.2021. 

Copy of order be uploaded and sent to all as per circular no. 2204- 

2221/D &SJ, Shahdara/KKD/ Delhi dated 20.04.2020 

(Snigdha Saryária) 
MM-01/SHD/KKD/Delhi. 
07.10.2020 

Certificate: 

The proceedings are conducted through Video-conferencing CISCO Webex 

interface. Audio as well as video was clear throughout the proceedings and the 

connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria) 
MM-01/SHDKKD/Delhi. 
07.10.2020 


